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been raised in the House ? The hon. Fin-
ance Minister is here; he is keeping mum,.
Activities are at a standstill.

MR. SPEAKER : Shri Shamim, You
seem to be fresh and happy this morning.
1 must read your article.

SHRI S. A. SHAMIM (Srinagar) : You
will be enlightened. It is one of the best
articles so far written,

MR. SPEAKER : Best articles seldom
attract arrests. So long as Mr. Shamim is
in the House, he is fully protected. After
that he can come to my house; he will
receive my best hospitality. Let him not
go out. I will not allow him to be arres-
ted so long as he is with me.

{ii) Use oF DIR TO AmREST Locto RUN-
NING STAFF

SHRI S. M. BANERJEE (Kanpur)
With your permission I should like to raise
the most important issue which is con-
fronting all sections of the people in the
country. It is the locomen’s strike which
is at present confined to the Northern and
the Western Railways. There is clear enough
indication that if the employees are ar-
rested under the D.LR. there could  be
an all-India strike. The hon. Prime Minis-
ter has appealed to my hon. friend Shri
Samar Mukherjee not to  support the
strike. It is not a question of supporting or
opposing the strike. Certain  assurances
which were given have unfortunately mnot
been implemented. The situaticn is such
that it is impossible for people to travel.
We have sent the telegrams we received
from various parts of the country. The
leaders of the locomen are prepared to
meet the hon. Minister; they were unable
to come before the 17th. T am told that
there are warrants against the leaders and
important office-bearers, but once they
are arrested the situation will deteriorate.
In Delhi arrests have already started. Ins-
tead of condemning the strike the Prime
Minister should intervene in the matter.
It should be realised that the use of DIR
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last time did not result in a solution. I
therefore request you to ask the hon.
Minister to start negotiations immediately
and make a statement. We are prepared to
help him provided an assurance is given
that the leaders will not be arrested if
they come to Rail Bhawan for discussion.
I do not want to issue a warning to  the
Government, but if DIR is used indis-
criminately to arrest them, the situation
will deteriorate. The Prime Minister may
be angered but the situation demands her
intervention. If people are arrested, there
is going to be an all-India strike, whether
she wants it or not. Naturally, we on this
side will have to support those who ure
going to be arrested under the DIR.

We want the situation to improve. It is
for the Government to issue a statement
wnd come forward to start negotiations
immediately. 1 would request you to ask
the Minister of Parliamentary Affairs to
ask the Railway Minister to make a state-
ment immediately.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : T also gave notice under rule
377 about locomen strike.

MR. SPEAKER : That was an adjourn-
ment motion.

SHR1 JYOTIRMOY BOSU : I gave
both.
MR. SPEAKER : Please do not give

s0 many notices at ome and the samc
time. )

SHRI JYOTIRMOY BOSU : This was
given yesterday. The adjournment motion
was given today. All I want to say  is.
Indian Airlines have come to an end, Rail-
ways are coming to an end. Postal ser-
vices have been seriously and drastically
cut because of lack of communications.
Government has let down the workers who
do hard work. If the Government  had
been truthful to the workers and fair to
the workers, this situation would not have
arisen. 1 support the demand wmade by
Shri Baneriee that the Railway Minister
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must come forward to have a dialogue
with the employees and come to a settle-
ment so that the railways move. Prices of
all the commodities will rise further be-
cause of the railway strike.

12.22hrs.

RE. QUESTION OF PRIVILEGE
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SHRI S. A. SHAMIM (Srinagar) : It is
a very serious article, not humour. Please
read it
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I am not going to allow any discussion
on this. If a journalist, who is not a mem-
ber of the House, were to write like this,
has he under similar circumstances  any
protection from this House? Will your
co-author have the same protection ?

A journalist is subject to the ordinary
law of the land. That poor fellow has no
protection in this House. So long as Shri
Shamim is speaking in this House, he is
protected. But if he does something outside
the House, he is not protected. Afier
writing that article, he can come to this
House. Nobody will arrest him so long
as he is sitting in this House.

SHRI S. A. SHAMIM : My charge is
against the State Government that because
I am a member of the opposition they will
arrest me. I am attributing mala fide to
the State Government.

MR. SPEAKER : Do not try to mislead
s,

SHRI 5. A. SHAMIM : I am telling you
that the State Government is trying to
harass me because it does not like some
of my utterances in this house. That is
why I seek your prqtection.
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